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Mr. P.N. Jatti, Counse;l for the applicaat.
Mr. V.S. Gurjar, Counsel for the respondents.

Heard the learned counsel for the parties.

Learned counsel for the applicant submits that respondents have
cancelled the interview and as such this OA has become inftuctuous. The

(&\f-{ﬂ @ learned counsel for thie respondents does not dispute this fact.
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,ég) g < . Accordingly, the OA is disposed of with no order as to costs.
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